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राजस् थान प चंयाी र राज ंसंधन)न पव धे)की 2 2018 
 

ंजैसाक  राजस् थान प धे)ान प स ा ं प चःर्स् थाधच  क ीा जाीक)ाव 
 

 राजस्‍थान प‍ चायाी र‍ राज‍ िनियन पी 1‍ 944क‍  औ‍  र‍ शाधऔनि ‍
 रने प‍ े‍लिए‍वििेी । 

भार ‍ गणराज्ी‍  े‍ उन पहत्तरिें‍ िर्ष‍  ें‍ राजस्थान प‍ राज्ी‍ वििान प-
 ण्डि‍यन पम्न पलिखि ‍िनियन पी ‍बन पा ा‍है:- 
 1. सकं्षिप्   न पां  रर ्ार्‍  .- (9)‍ इश‍ िनियन पी ‍  ा‍ न पा ‍
राजस्‍थान प‍चायाी र‍राज‍(शाधऔिन प)‍िनियन पी 1‍189ह‍है।‍ 

(1) ीह‍ रुन्‍ ‍्रवितत्त‍हऔगा।‍‍ 

 2. 1994  क  राजस् थान प िन)यन पीं  स.ं 1क  ध )ारा 19  ा 
सधंन)न प.- राजस्‍थान प चायाी र‍ राज‍ िनियन पी 1‍ 944क‍ (944क‍  ा‍
िनियन पी ‍शा.‍93)‍ ी‍िारा‍94‍ ें1- 

(i)‍विद्ी ान प‍िण्‍ड‍(य)‍ े‍स्‍थान प‍चर‍यन पम्‍न पलिखि ‍्रवय स्‍थावच ‍
क ीा‍जाीेगा1‍िथाष :्- 

''(य)‍  ाीष‍  े‍ लिए‍ िश थष‍ बन पाने प‍ िािे‍ क शर‍
धारीरर ‍ ीा‍  ान पलश ‍ दऔर्‍ ीा‍ रऔग‍ शे‍ ग्रस्‍ ‍
न पहीा‍है;'';‍ र 

(ii)‍चरन्‍  ु‍ े‍विद्ी ान प‍िण्‍ड‍(iv)‍ े‍स्‍थान प‍चर‍यन पम्‍न पलिखि ‍
्रवय स्‍थावच ‍क ीा‍जाीेगा1‍िथाष :्-‍ 

''(iv)‍िण्‍ड‍())‍ े‍्रवीऔजन प‍ े‍लिए1- ‍ 

( )‍ इश‍ िनियन पी ‍  े‍ ्रवारम्‍भ‍  ी‍  ारीि1‍
जजशे‍इश‍चरन्‍  ु‍ ें‍ेग‍ेेशे‍्रवारम्‍भ‍
 ी‍ ारीि‍ हा‍गीा‍है1‍शे‍17‍न पिम्‍बर1‍
9445‍   ‍  ी‍  ािािनि‍  े‍ दौरान प‍
जन्‍ े‍ क शर‍िय रर‍‍ ‍ब्‍‍ये‍चर‍वियार‍
न पहीा‍क ीा‍जाीेगा;‍ 

(ि)‍ औई‍व्‍ीज‍ ‍जजश े‍दऔ‍शे‍िनि ‍ब्‍‍ये‍
हैं‍ (ेशे‍ ्रवारम्‍भ‍  ी‍  ारीि‍ शे‍ 17‍
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न पिम्‍बर1‍ 9445‍   ‍  ी‍  ािािनि‍  े‍
दौरान प‍ जन्‍ ा‍ ब्‍‍या1‍ ी द‍  औई‍ हऔ1‍  औ‍
छऔड़ र)1‍उश‍िण्‍ड‍ े‍ििरन प‍ ब‍  ‍
यन पर हष ‍ न पहीा‍ हऔगा‍ जब‍   ‍ क ‍ इश‍
िनियन पी ‍  े‍ ्रवारम्‍भ‍  ी‍  ारीि‍  औ‍
रही‍ उश े‍ ब्‍‍यों‍  ी‍ शाय‍ीा‍  ें‍ ितद्नि‍
न पहीा‍हऔ र;‍ 

(ग)‍ ब्‍‍यों‍  ी‍  ुि‍ शाय‍ीा‍  ी‍ गणन पा‍  र ‍े
श ी‍ ेशे‍ ब्‍‍ये‍  औ‍ न पहीा‍ नगन पा‍ जाीेगा‍
जऔ‍ चिूष‍  े‍ ्रवशि‍ शे‍ जन्‍ ा‍ हऔ‍  र‍
 दव्‍ीााग ा‍श‍ेग्रस्‍ ‍हऔ।‍ 

स् चष् टी र .- धब्‍द‍ '' दव्‍ीााग ा''‍  ें1‍  दव्‍ीाागजन प‍
िनि ार‍िनियन पी 1‍1896‍(1896‍ ा‍ ेन्‍रीी‍िनियन पी ‍
शा.‍क4)‍ ें‍ीा‍उश े‍ििरन प‍वियन प दषष्‍ट‍क शर‍भर‍्रव ार‍ ी‍
 दव्‍ीााग ा‍शजम् लि ‍हऔगर।''।‍‍ 

 
 

&&&&&&&&&&& 
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उद्दकश् ीों रर  ार ों  ा  थन प 

राजस्‍थान प‍ चायाी र‍ राज‍ िनियन पी 1‍ 944क‍  ी‍ िारा‍ 94‍  े‍
िण्‍ड‍(य)‍ ा‍उचबाि‍ीह‍उचबानि ‍ र ा‍है‍क ‍ी द‍ औई‍व्‍ीज‍ ‍ ुष्‍)‍
रऔग‍शे‍ग्रस्‍ ‍है‍ औ‍िह‍क शर‍चाय‍ीा‍शदस्‍ी‍ े‍ूपच‍ ें‍यन पिाषयन प‍िड़ने प‍
 े‍लिए‍यन पर हष ‍हऔगा।‍इश‍िनियन पी ‍ ी‍िनियन पील य ‍ े‍श ी1‍ेशा‍
उचबाि‍ रने प‍ े‍लिए‍ ुछ‍विनि ान्‍ी‍ ारण‍रहे‍होंगे।‍ि ष ान प‍श ी‍ ें1‍
 ुष्‍)‍रऔग‍श‍ेग्रस्‍ ‍व्‍ीज‍ ीों‍ ा‍चनु पिाषश‍ रने प‍ े‍लिए‍ र‍उन्‍हें‍चणूष‍
ूपच‍शे‍ यु‍ी‍िारा‍ ें‍िाने प‍ े‍लिए1‍ीह‍उचबाि‍हटाीा‍जान पा‍या हए।‍ीह‍
्रवस्‍ ावि ‍है‍क ‍ ुष्‍)‍रऔग‍शे‍ग्रस्‍ ‍व्‍ीज‍ ‍िनियन पी ‍ ी‍िारा‍94‍ े‍
िण्‍ड‍(य)‍ े‍ििरन प‍यन पर हष ‍न पहीा‍हऔन पा‍या हए।‍ 

 इश‍िनियन पी ‍ ी‍िारा‍94‍ े‍चरा  ु‍ े‍िण्‍ड‍(iv)‍ ा‍उचबाि‍
ीह‍उचबानि ‍ र ा‍है‍क ‍ी द‍क शर‍व्‍ीज‍ ‍ े‍दऔ‍शे‍िनि ‍ब्‍‍ये‍हैं‍
 औ‍िह‍क शर‍चाय‍ीा‍ क शर‍शदस्‍ी‍ े‍ूपच‍ ें‍ यन पिाषयन प‍िड़ने प‍ े‍लिए‍
यन पर हष ‍हऔगा।‍ीह‍उचबाि‍ दव्‍ीााग‍ब्‍‍ये‍ े‍लिए‍ औई‍िचिाद‍उचबानि ‍
न पहीा‍ र ा।‍ीह‍्रवस्‍ ावि ‍है‍क ‍ब्‍‍यों‍ ी‍ ुि‍शाय‍ीा‍ ी‍गणन पा‍ र ‍े
श ी1‍ िनियन पी ‍  ी‍ िारा‍ 94‍  े‍ चरा  ु‍  े‍ िण्‍ड‍ (iv)‍  े‍ ििरन प‍
यन परहष ा‍  े‍ ्रवीऔजन प‍  े‍ लिए‍  दव्‍ीााग‍ ब्‍‍य‍े  ी‍ गणन पा‍ न पहीा‍  ी‍ जान पर‍
या हए।‍ 

  दन पशुार1‍ राजस्‍थान प‍चायाी र‍ राज‍िनियन पी 1‍944क‍ ी‍िारा‍
94‍ े‍उचबाि‍ीथऔनय ‍ूपच‍शे‍शाधऔनि ‍क ीे‍जाने प‍्रवस्‍ ावि ‍हैं।‍ 

 ीह‍वििेी ‍चिूो‍‍ ‍उद्दे्‍‍ीों‍ ी‍्रवाजक ‍ े‍लिए‍ईजकश ‍है।‍ 

 

 ि :‍वििेी ‍्रवस्‍  ु‍है।‍ 

 

राजेन्‍र‍रा)ौड़1 
्रवभारी‍ ात्रर। 
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राजस् थान प चयंाी र राज िन)यन पीं 2 1994 ं1994  ा िन)यन पीं  स.ं 
1कव सक लिीक )ीक उद्)र  

 
XX   XX   XX     XX  XX 

 

 19. क सर चयं ीा सदस् ी  क  ूपच ं प यन पेाचयन प  क  लि  ि च् ा ं.- 
क शर‍चायाी र‍राज‍शास्‍था‍ े‍  दा ा ा‍ ी‍शयूर‍ ें‍  दा ा‍ े‍ूपच‍ ें‍
रजजस्‍री त  ‍ ्रवे‍ीे ‍ व्‍ीज‍ ‍ ेशर‍ चायाी र‍ राज‍ शास्‍था‍  े‍ चाय‍ ीा1‍
ीथाजस्थय 1‍शदस्‍ी‍ े‍ूपच‍ ें‍यन पिाषयन प‍ े‍लिए‍ि हष ‍हऔगा‍ी द‍ेशा‍
व्‍ीज‍ -‍ 

( )‍शे‍(ङ)‍‍‍XX   XX       XX           XX  XX 

(य)‍ ुष्‍)ी‍न पहीा‍ है‍ीा‍ ाीष‍ े‍लिए‍िश थष‍बन पाने प‍िािे‍क शर‍
भर‍िन्‍ी‍धारीरर ‍ीा‍ ान पलश ‍दऔर्‍ीा‍रऔग‍शे‍ग्रस्‍ ‍न पहीा‍
है;‍ 

(छ)‍शे‍(ट)‍     XX    XX       XX           XX            XX 

())‍दऔ‍शे‍िनि ‍ब्‍‍यों‍िािा‍न पहीा‍है;‍ 

(ड)‍शे‍(न प)‍‍‍XX   XX      XX           XX  XX 

 चरन्‍ -ु‍ 

(i)‍शे‍(iii)‍‍XX              XX      XX           XX  XX 

(iv)‍इश‍िनियन पी ‍ े‍्रवारम्‍भ‍ ी‍ ारीि1‍जजशे‍इश‍चरन्‍  ु‍ ें‍
ेग‍ेेशे‍्रवारम्‍भ‍ ी‍ ारीि‍ हा‍गीा‍है1‍शे‍17‍न पिम्‍बर1‍
9445‍   ‍  ी‍  ािािनि‍  े‍ दौरान प‍ हुए‍ क शर‍ िय रर‍‍ ‍
शा ान प‍  े‍ जन्‍ ‍ चर‍ िण्‍ड‍ ())‍  ें‍ उजलििखि ‍ यन परहष ा‍  े‍
्रवीऔजन प‍  े‍ लिए‍ वियार‍ न पहीा‍ क ीा‍ जाीेगा‍  र‍  औई‍
व्‍ीज‍ ‍ जजश े‍ दऔ‍ शे‍ िनि ‍ शा ान पें‍ हैं‍ (ेशे‍ ्रवारम्‍भ‍  ी‍
 ारीि‍श‍े17‍न पिम्‍बर‍9445‍  ‍ ी‍ ािािनि‍ े‍दौरान प‍
जन्‍ र‍ शा ान प1‍ ी द‍  औई‍ हऔ‍  औ‍ छऔड़ र)‍ उश‍ िण्‍ड‍  े‍
ििरन प‍ ब‍  ‍यन पर हष ‍न पहीा‍हऔगा‍जब‍  ‍ेशे‍्रवारम्‍भ‍ ी‍
 ारीि‍  औ‍ रही‍ उश ी‍ शा ान पों‍  ी‍ शाय‍ीा‍  ें‍ ितद्नि‍ न पहीा‍
हऔ र;‍‍ 

(v)‍‍‍    XX            XX            XX               XX            XX 
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XX   XX   XX     XX   XX 

      (Authorised English Translation) 
 

Bill No. 27 of 2018 

 
 

THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT) 

BILL, 2018 
 

(To be Introduced in the Rajasthan Legislative Assembly) 

 

A 

 

Bill 

 

further to amend the Rajasthan Panchayati Raj Act, 1994. 

 

   Be it enacted by the Rajasthan State Legislature in the 

Sixty-ninth Year of the Republic of  India, as follows:- 

 

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Panchayati Raj (Amendment) Act, 2018. 

(2) It shall come into force at once. 

 

2. Amendment of section 19, Rajasthan Act No. 13 of 

1994.-  In section 19 of the Rajasthan Panchayati Raj Act, 1994 

(Act No. 13 of 1994),- 

 

(i) for the existing clause (f), the following shall be 

substituted, namely:- 

"(f) is suffering from any bodily or mental defect or 

disease rendering him incapable for work;"; 

and  
 

(ii) for the existing clause (iv) of the proviso, the 

following shall be substituted, namely:- 

          "(iv) for the purpose of clause (l),- 
 

(a) the birth during the period from the date 

of commencement of this Act, hereinafter 

in this proviso referred to as the date of 
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such commencement, to 27th  November, 

1995, of an additional child shall not be 

taken into consideration; 

 

(b) a person having more than two children 

(excluding the child if any, born during 

the period from the date of such 

commencement, to 27th November, 1995) 

shall not be disqualified under that clause 

for so long as the number of children he 

had on the date of commencement of this 

Act does not increase;  

 

(c) while counting the total number of 

children a child born from earlier 

delivery and having disability shall not be 

counted. 

 

Explanation.- The word “disability” shall include 

any type of disabilities specified in or under the Rights of 

Persons with Disabilities Act, 2016 (Central Act No. 49 of 

2016).". 

 

 
&&&&&&&&&&& 
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STATEMENT OF OBJECTS AND REASONS 

 

The provision of clause (f) of section 19 of the Rajasthan 

Panchayati Raj Act, 1994 provides that if a person is suffering 

from Leprosy, he will be disqualified for contesting election as a 

Panch or a member. At the time of enactment of this Act, there 

might have been some valid reasons for making such provision. In 

the present time, for rehabilitating and bringing the people 

suffering from Leprosy fully into the mainstream, this provision 

should be deleted. It is proposed that a person suffering from 

Leprosy should not be disqualified under clause (f) of section 19 of 

the Act.  

The provision of clause (iv) of proviso to section 19 of the 

Act provides that if a person has more than two children, he will be 

disqualified for contesting election as a Panch or a member. This 

provision does not provide for any exception for a disabled child. It 

is proposed that while counting the total number of children the 

child, having disability, should not be counted for the purpose of 

disqualification under clause (iv) of proviso to section 19 of the 

Act.    

Accordingly, the provisions of section 19 of the Rajasthan 

Panchayati Raj Act, 1994 are proposed to be amended suitably.    

 

 The Bill seeks to achieve the aforesaid objectives. 

 

 Hence the Bill.  

 
 

राजेन्‍र‍रा)ौड़1 
Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN 

PANCHAYATI RAJ ACT, 1994  

(Act No. 13 of 1994) 

 

XX          XX              XX           XX          XX          XX            XX 

 

19. Qualifications for election as a Panch or a member.- 

Every person registered as a voter in the list of voters of a 

Panchayati Raj Institution shall be qualified for election as a Panch 

or, as the case may be, a member of such Panchayati Raj 

Institution unless such person- 

(a) to (e)   xx       xx         xx        xx      xx      xx      xx 

(f) is a leper or is suffering from any other bodily or 

mental defect or disease rendering him incapable 

for work; 

(g) to (k)  xx       xx         xx        xx      xx      xx      xx 

(l) has more than two children; 

(m) to (t)  xx       xx         xx        xx      xx      xx      xx 

Provided that- 

(i) to (iii)  xx       xx         xx        xx      xx      xx      xx 

(iv) the birth during the period from the date of 

commencement of this Act, hereinafter in this 

proviso referred to as the date of such 

commencement , to 27th November, 1995, of an 

additional child shall not be taken into 

consideration for the purpose of the 

disqualification mentioned in clause (1) and a 

person having more than two children 

(excluding the child, if any, born during the 

period from the date of such commencement to 

27th November, 1995) shall not be disqualified 

under that clause for so long as the number of 

children he had on the date of commencement 

of this Act does not increase;  

(v)      xx       xx         xx        xx         xx         xx      xx 
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XX           XX             XX            XX           XX           XX         XX 

2018  ा धे)की  सं. 27  
   

राजस् थान प चंयाी र राज ंसंधन)न पव धे)की 2 2018 
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(जैसाक  राजस् थान प धे)ान प‍स ा‍ं प‍चःर्स् थाधच ‍क ीा‍जाीक)ा) 
 

राजस् थान प धे)ान प स ा 
 

 
 

 
 
 
 
 
 

राजस् थान प चयंाी र राज िन)यन पीं 2 1994  न रर सधंनन)  
 रन पक  क  लि  धे)की  । 

 

 
 
 
 
 

 
 
 
 
 

(जैसाक  राजस् थान प धे)ान प स ा ं प चःर्स् थाधच  क ीा जाीक)ा) 
 

 

 
 

 

 

 दन पेध‍ ु ार‍जैन प1 
 सनये। 
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(राजेन्‍र‍रा)ौड़1‍् ारी ं ंत्रर) 
Bill No. 27 of 2018 

 

THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT) 

BILL, 2018 
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(To be introduced in the Rajasthan Legislative Assembly) 

 

 

RAJASTHAN LEGISLATIVE ASSEMBLY 

 

 

 

 
 

 

 

A 
 

Bill 
 

further to amend the Rajasthan Panchayati Raj Act, 1994. 

 

 

 

__________ 

 

 

 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

 

__________ 

 

 

 

 
 

Dinesh Kumar Jain, 

Secretary. 
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(Rajendra Rathore, Minister-Incharge) 

 


